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absolutely nothing there and we should
not read anything beyond this in the
action taken by the Government. I thank
the hon. Members for giving valuable
suggestions.

THE DEPUTY CHAIRMAN: The ques-
tion is:

“That the Bill be passed.”
The motion was adopted.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.m.

The House then adjourned for
lunch at twentyfive minutes past
one of the clock.

———

The House reassembled after lunch at
half-past two of the clock, the ViIcE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.
THE KERALA  APPROPRIATION
(NO. ) BILL, 1965

THE MINISTER OF PLANNING
(SHRI B. R. BHAGAT): Mr. Vice-Chair-
man, I beg to move:

**That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Kerala for the services of
the financial year 1965-66, as passed by the
Lok-Sabha, be taken into consideration.”

Sir, this Bill arises out of the Supplemen-
tary Demands for Rs. 2.84 lakhs voted by
the Lok Sabha on the 26th November,
1965, and the expenditure of Rs. 3-82 lakhs
‘charged’ on the Consolidated Fund of
Kerala. The Supplementary Demand State-
ments presented to the House give the
explanations in support of these proposals.
1t is not necessary for me, therefore, to go
into these in detail.

1 would, however, like to take this oppor-
tunity to say a few words about the develop-
mental activities of the State. The outlay
on the Third Five Year Plan of Kerala was
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originally fixed at Rs. 170 crores to be
financed by a Central assistance of Rs.
109-40 crores and the State’s rescurces of
Rs. 6060 crores. The approved Plan
outlay for 1965-66 was fixed at Rs. 41-65
crores of which Central assistance amounted
to Rs. 28-90 crores. This raised the total
outlay for the five-year period to Rs. 17322
Crores.

In May, 1965, the State Government
sent up comprehensive proposals for an
additional outlay on certain productive
schemes already in progress and on some

new schemes having an immediate impact ’

on the development of the State as a supple-
ment to the State Plan already agreed to.
These were carcfully examined and an addi-
tional ocutlay of Rs. 5-63 crores was sanc-
tioned in June, 1965. This included Rs.
2-35 crores for power, Rs. 1:50 crores for
industries and Rs. 1-10 crores for irrigation.
An additional assistance of Rs. 30 lakhs has
also been sanctioned for minor irrigation
works,

The total outlay of the State Plan for
1965-66 now adds up to Rs. 47,58 crorcs and
for the Third Plan period to Rs. 179-26
crores.

Having regard to the present nced to
step up food production, the Centre has
sanctioned under the “Special Development
Programme™ a sum of Rs. 119-34 lakhs.
This amount will be utilised for Agriculture,
Animal Husbandry, Fisheries and Co-
operation.

Rapid industrialisation is vital to the
progress and development of the State.
The outlay during the Third Plan period on
industries will be about Rs, 14-4 cores.
Certain Central Sector projects are also
coming up in Kerala. The important
amongst these are: the Hindustan Machine
Tools which has started production, and
the Cochin Refinery which will be com-
missioned in May next. The Project Re-
port for the proposed Ship Building Yard
is likely to be received early next year.
The Project Report for the Precision Instru-
ment Project is under examination. It
has also been decided to set up a Fertiliser
Project at Cochin. A unit of the Hindustan
Insecticides, Ltd. at Alwaye for the produc-
tion of Benzene Hexachloride, a pesticide,
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has rcently been sanctioned. A number of
privat: industries are also coming up and to
assist them funds have bzen provided for
the Kerala Industrial Development Corpo-
ration. The provision for this purpose
in the current year is Rs. 93-20 lakhs.

Ths present batch of Supplementary
Deamands is confined to resumption of the
advanczs obtained from the Contingency
Fund for certain payments made in satis-
faction of court decrees against Govern-
ment as well as for a few items of expendis
ture on “New Service.”” Of the additional
requircments mention may be made of
Rs. 1.30 lakhs for the purchase of a plot of
fand in Naw Delhi for the construction of
a Handicrafts Emporinm. A provision of
Rs. 1 lakh is being made for starting a
mineral tcchnology section and a glass
blowing workshop in the Industrial Testing
Laboratory. Hon. Members are aware
that Ko-rala is rich in mineral resources
which include high quality China clay,
beach sand containing monazite, ilmenite,
rutile, etc. Production of llmenite has
gone down mainly because of lack of
foreign demand, but efforts are being made
to find a market for this mineral. Produc-
tion of rutile has, however, gone up consi~
derably. A programme for the geological
investization of mineral resources of Kerala
has been drawn up. ¥ would like to assure
the Housc that every effort will be made to
explore and exploit the mineral resources
of the State.

Provision has been made for expenditure
on the Tenth Quinquennial  Livestock
Census in Kerala. Among the programmes
for improvement of livestock and develop-
ment of dairy industry. mention may be
made of the Indo-Swiss Proj.ct focated at
Munnar. Work on this pr.j:ct, which
envisages improvement of the cattle wealth,
started in July, 1963 and the first stage
involving an outlay of over Rs. 20 lakhs
has been completed. Recently a pasteuri-
sation plant was commissioned in Calicut
and the implementation of milk supply
schemes in Ernakulam, Palghat and Kot-
tayam is making speedy progress.

The Indo-Norwegian Fisheries Project
has made considerable progress and the
expenditure so far is of the order of Rs.
4-S crores. The project is presently esta-
blishing fisheries stations in Ernakulam
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and Cannanore which comprise an ice
factory-cum-freezing plant, training cen-
tres, boat building yards, etc.

Hon. Members are aware of the tremen-
dous power potential of the Kerala State.
Due to unprecedented lack of rains during
the last monsoon the State is passing through
a phase of power shortage necessitating
a cut of 25 per cent. in the electric supply
to the Industries. Government is alive to
the urgent need for power and negotiations
are going on for meeting the short-
fall by obtaining power from Mysore
through the Madras Grid to ease the posi-
tion. The commissioning of the Hydro-
electric projects which are under -cons-~
truction, at Sholayar and Sabarigiri, will
considerably improve the position in the
near future. In the course of the next 12
months, a capacity of 318 MWS, will be
added to the existing capacity of 192 5§ MW.
I might add that the total outlay on power
during the Third Plan would amount to
Rs. 59:86 crores as against the original
target of Rs. 43 -56 crores.

Hon. Members have been showing keen
interest in the development plan of Kerala.
I may take this opportunity to assure the
House that all proposals relating to Kerala
will continue to receive special and sym-
pathetic consideration. The Plan require-
ments of Kerala are constantly under re-
view and if it is found that further assis-
tance for these or any other schemes is
essential to the State such assistance will
be provided to the extent necessary.

Sir, with these words, I move.
The question was proposed.

SHRI S. S. MARISWAMY (Madras) :
Mr. Vice-Chairman, discussion on the
Kerala Appropriation Bill has become a
regular feature in this FHouse. Times
without number, we have pointed out to the
Government that it is undemocratic to have
Governor’s rule in Kerala but I am sorry
to say that all our pleadings have fallen on
deaf ears. I am afraid, the Centre will
not pave the way for democratic govern-
ment to emerge in Kerala so long as the
chances of the Congress to come to power
are dim. So, we have to discuss and give
powers to the Government to appropriate
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and run the Government there through the
the Governor.

Sir, it is very sickening to see how demo-
cracy is being throttled in this country.
‘We have on one side speeches of the ruling
party leaders paying high tributes to demo-
cracy and the way in which it is being worked
in this country. But, on the other hand,
the same people who speak loudly about
democracy are the killers of democracy.
For them this emergency has come as a
handy weapon to perpetuate themselves in
power. I am second to none in opposing the
aggressors of Pakistan and China. But you
will be surprised to know, Sir, that at the
outbreak of the hostilities, I wrote to the
Prime Minister offering my services for
defence for which he was kind enough to
reply to me. Again, I wrote to the Defence
Minister offering my services and he too
had acknowledged the offer with thanks.
But, Sir, I have seen that this emergency,
even though it is necessary, is misused
stifle public opinion.

Sir, you know how the D.LR. is used
both in Kerala and outside to suppress pub-
lic opinion. I have already said in this
House that the freedom of the press is being
marred completely. Very recently action
has been taken against two important pa-
pers of Madras, Swarajya and Kalki, for
having published an article written by no
less a person than the revered leader,
Rajaji.

Sir, Rajaji may be opposing the ruling
party, but his stature as one of the world’s
statesmen is unquestionable. I remember
the days when he gave up everything for
the sake of this country. It is still green
in my memory how once he was called as
the conscious-keeper of Gandhiji and how
late Panditji praised him when he was
leaving Delhi laying down his office as
Governor-General.  Pandiji with tears
in his eyes had said that he was bidding
farewell from Delhi to a great soul who
was his friend, guide and philosopher.

SHRI N. PATRA (Orissa): What is the
hon’ble Member talking about?

SHRI S.S. MARISWAMY:: If the hon'ble
Member waits for a few more minutes, he
will come to know what I am talking about.
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Such a world-known leader had written
on article which the Government wants to
suppress through the D.LR. Sir, I do not
want to discuss about the merits and
demerits of the prosecution, but I bring it
to your notice how the D.LR. is being
misused to suppress the freedom. ...

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA): Which item of the Appro~
priation Bill you are trying to cover?

SHRI S. §S. MARISWAMY :....which
is one of the most vital parts of the I
Chapter of our Constitution dealing with
fundamental rights. Sir, we are having
the Governor’s Rule there. (Interruption)
I am not yielding. We have got to know
that the entire system in Kerala is a thorough
negation of democracy....

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): This is not covered by any
of the items before us.

SHRI S. S. MARISWAMY : Opposition
Parties can never function in Kerala so
long as Government’s Rule is continued.
And the hon. Minister of State has painted
a rosy picture of how money is going to be
spent there. But the actual condition
obtaining in Kerala is very rightly put in a
pamphlet which I will read out. It reads:—

“The newspapers are full of the news
of impressive economic and industria}
developments in all parts of the country,
except Kerala. Delhi is to have
television, huge firms are floated every
week in Bombay, Delhi, Calcutta and
Madras. Gigantic steel plants set up
new records of production in Orissa
and Bihar, and yet larger new steel plants
are planned in the immediate future.”

Yet what is the position in Kerala?

“Only the news from Kerala breathes
unrelieved gloom and hopelessness, un-
employment, starvation, cholera and
near famine, stagnancy and bank failures
and continuous political instability.”

This is the actual position of Kerala.
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Who has issued this pam-
phlet?
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SHRI S. S. MARISWAMY : One gentle-
man by name, George Isaac, from Kottayam.
It is a four-page pamphilet.

SHRI T. V. ANANDAN (Madras).:
He is a Communist.

SHRI S. S. MARISWAMY : Whether
he is a Communist or not, 1 am afraid,
he speaks the truth and I will support it.

SHRI T. V. ANANDAN: The hon’ble
Member belongs to the Madras State.
How does he speak for Kerala? If he had
spoken about Madras it would have been
welcome.

SHRI S. S. MARISWAMY: Let me tell
my colleague, my friend that this House
is called the Council of States. Where am
Ito speak if I cannot speak here? Am I to
speak in Chandni Chowk or Shashiram’s
tea parlour? This is the proper House
where one can speak. This is the Council
of States.

Sir, before 1 finish my speech, I want to
raise a slogan in this House. That slogan
is “Down, down with the D.LR.”. If we
cannot set aside the D.IR., I assure you,
Sir, that no democracy will prosper
in this country and we cannot have Opposi-
tion parties to play their role.

With these words, Sir, I thank you for
having allowed me to speak.

SHRI PALAT KUNHI KOYA (Kerala):
Mr. Vice-Chairman, Sir, I support the Bill.
I am very glad to hear my friend, Mr.
Mariswamy, speaking on behalf of Kerala,
1 heard somebody saying that he is a Madrasi
and he cannot speak about Kerala. Sir,
he has got ample rights because for such
a long time we were with Madras that a
good deal of people of Madras know more
about that portion of Kerala, now known
as Malabar, than even those who come from
some other parts of Kerala.

Sir, though he was speaking so much for
Kerala, I do not agree with all what he has
said. Of course, we are having some
trouble in Kerala. Shortages are as many
as other States are having. But I do not
think we had such a lot of cholera deaths or
-deaths due to starvation, I do not agree
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with that. Yet it is heartening to hear from
the hon. Minister that some amount

has been allotted for us now and some of
our projects are taking shape now. Now
this is emergency time and many of our
projects cannot be attended to. There is
shortage of funds, shortage of foreign
exchange and so on. Yet with, whatever
little we have got, we must see that every
place is being developed according to fts
merits and possibilities.

It has been expressed here by many
hon'ble Members on several occasions that
there is ample scope for developing the
Kerala State. It is a compact State with
so many items to be developed. Among
them one is fisheries. Especially when we
are facing food shortage and all that, it is
time for us to develop fisheries as soon as
possible. Now, the project which is coming
in Cannanore in the name of Moplah Bey
is progressingrapidly. Whenitis completed,
I think we can have some employment for
many in that place, and we will have some
foreign exchange too. There are prawns
which are plenty in that part of the country.
There are still some other places near
Cannanore which could be developed. 1
think the Government will survey it and
pay due attention to this matter,

In Ernakulam also these things are being
developed. About agriculture, whatever
happens in Kerala, we cannot close our eyes
to the fact that it is progressing and it has
progressed commensurate with the labour
put in by the people. They are very good
workers. The only thing is that they do
not havescope for work. About agriculture,
Jet me point out one thing about Kerala.
In many places there you find running
rivers. Yet due to failure of rains there is
shortage of water and destruction of crop.
Is it not advisable for us to have some
arrangement whereby such places are first
surveyed and in case of failure of monsoon,
some pumping or irrigation facilities could
be installed as a safeguard? What has
happened this year in many places is, in the
absence of timely rain, we find many fields
are dried up. It is a pity to sea, though
perennial rivers are running which are about
41 in number in Kerala, yet many acres of
fields are lying dry, since irrigation facilities
are very little. So we want more of theso



4107  Kerala Appropriation

mrrigation facilities, like pumping arrange-
ments and they must be permanent also
to be used whenever required. This applies
to power also. It is reported that there will
be a cut of 50 per cent, during this week.
We have been telling here for so many
years now that our industries are suffering
for want of proper supply of electricity.
And it is said that Kerala is one of the
‘States that can produce electricity with very
little expense also. Of course many pro-
Jects are coming up there and even though
we have all these hydro-electric schemes,
and some already working, we come across
this shortage of electricity, cut, etc. because
of the absence of proper rain. All the
catchment areas there are now without
enough water. For this reason we have
been crying for a thermal plant there.
Unfortunately it has not come up. The
Government should think over this matter
and provide thermal stations at least as
a standby. The reply we got from here
was that at the end of 1968 or 1970 almost
all our hydro-electric projects would be
completed and we would have plenty of
clectricity, At the same time the Minister
for Irrigation and Power told us that if
they are to start a thermal plant now, it will
also take two years. My request is, that
even if it is after 3 years or 4 years, let it
come there so that in case we have to face
this trouble for electricity, as we are now
facing, it would be a great boon to the place
so that the industries can go on. There
are not many industries in Kerala. We
do not have many huge industries in the
public sector and in the private sector there
is only one big industry which has come
in Malabar and that is near Calicut—
the Gwalior rayons. It is a good thing and
we are thankful for that but when we go
through the working of that and the nuisance
created by them, we are afraid about what
would happen when all the villages are
provided with huge units like that. There
is a river called the Beypore river-—Chaliyar.
Tt is a perennial river from the Ghats to the
sea. We have pure water in that. Itis a
beautiful deep, broad river which was being
used by lakhs of people there, in Ernad
Taluk, near Calicut, I do not know whether
the Minister has received any complaint
from these people about the Rayon Factory
spoiling this water during the last two or
three years. I understand that one of the
conditions, when the licence was given,
M20RS)/65-5
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was to remove soiled water from the factory
through pipes to the sea but unfortunately
they have not done that. Of course 1t has
provided some work to some hundreds of
people but at the same time the whole rives
has become so bad and nothing is living
there. Water let out from the factory has
spoiled the river water up to a length of
8 to 10 miles and no fish is available and no
shell is available and the persons who were
living on them have lost their work. About
two Panchayats had written to the Kerala
Government to see that the pipelines are
laid and the water is taken direct to the sea
but nothing has come out. What I hear is
that we cannot do anything because it
belongs to the Birlas! Birlas’® affairs are
like that, The Government is afraid to
touch it. That is what the local people
say. I do not know what the truth is.
The locality was a wvery nice place. X
belong to one side of the river. It was a
beautiful village full of hills, dales and good
fields and an agricultural viilage. People
were drinking this water and there was no
other arrangement for water. During the last
2 or 3 years the people are not using that
water. Even cattle do not drink it. Some-
thing has to be done to stop the mischief,
Irrigation facilities should be made availabe
from that river. Some survey was going
on there to see that how far this river could
be used for irrigation of adjacent land.
Of course our capacity to produce grains is
very little but in Kerala we produce more of
cash crops. They are fetching good foreign
exchange also. Instead of hammering on
grains all the time, whey not the Govern-
ment give more facilities for the cash crops
and increase the production and earn so
much needed foreign exchange. Everybody
says that we have cashew but we are not
having enough. We are importing cashew
from Africa and are tinning and exporting
it. We have not consolidated cashew
plantation in Kerala. We have only small
bits because when the land ceilings came it
was said that cashew plantations were not
excepted from ceiling. So instead of in.
creasing the cashew plantations, the people
have now started cutting them and selling
them as fire-wood, because they thought

that above thirty acres nobody can hold
lands. There are lands lying idle and any
land is suitable for cashew. The Govern.
ment should see to it. They have a scheme
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of taking up these private forests in Mala-
bar. Before taking them over, they must
plant properly and see where such plantation
could be had, I mean of rubber, cashew,
etc. There are ample facilities for car-
damum also. The Government must help
the producers in that way so that if we
cannot overcome this 50 per cent shortage
in rice production, at least we will be able
to earn much of foreign exchange and we
can increase it many times if we give all
facilitics. We must have some factories.
The Defence Department can start some
tajloring factories at least in Kerala, If
we have a factory, there are plenty of
good tailors who are good workmen and
it can provide much work to these people
also. So I am glad that some amount has
been sanctioned for our future work and
with co-ordination we can get over this
trouble, provided we all work together
instead of fighting between ourselves.
About Kerala, I am sure whatever our ideo-
logies may be, all the Members from Kerala
are speaking with one voice. That is, we
are always one in the matter of Kerala.
I am glad that Kerala is better than many
other States in many respects, and we should
understand this. With these remarks, I
conclude,

SHRI M.N. GOVINDAN NAIR (Kerala);
It is really unfortunate that this House
could spare only very little time to discuss
the question of Kerala. Now for the last
several months the State has been under the
President’s Rule. It was during the last
session that we extended the President’s
Rule for another six months and that was
the third time we were extending,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You are mistaken, Mr.
Nair.

It was this session. You have ample
time to discuss the matter.

3PM.

SHRI M. N. GOVINDAN NAIR: Yes,
I agree. But my point is that it was a third
extension, after the election you may say.
After the election in Kerala, even without
summoning the Assembly, the Assembly
was dismissed and President’s rule was im-
posed. And before the election there was
President’s rule for some months. That is
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why I said that this was the third extension.
So this House, which is called the Council
of States, has a special responsibility to see
that, since this is the only forum where the
affairs of Kerala can be discussed, we should
be given more time for the discussion on
Kerala, Unfortunately the time allotted
is half an hour. Need there be any better
evidence for the casual way in which we
are treating this State? Fundamental
Rights have been denied.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Govindan Nair, I
may tell you that half an hour is over, that
still you are speaking.

SHRI M. N. GOVINDAN NAIR: Yes,
I know the reason why it is so. Because you
have been able to save some time on some
other Bill you are generous enough to grant
a few more minutes to Kerala. Agreed.
But is that the way in which you should deal-
with a State the responsibility for which you
have taken over? That is my point.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We have appointed a Com-~-
mittee of both the Houses which is closely
scrutinising the affairs of Kerala.

SHRI M. N. GOVINDAN NAIR: It
is a mere Consultative Committee and no-
Consultative Committee can be a substitute
for Parliament. You cannot shirk your
respounsibility like that on the ground that
you have appointed a Consultative Com-
mittee. So my first request to you is
that we should try our best to end this ano-
maly. That is to say, a responsibility,
which you cannot shoulder, a responsibility
which demands of you to spend some more
time here—which you cannot spare—why
should you carry on with it? So try at
your earliest to end this state of affairs in
Kerala by calling a general election. Re-
cently there was a talk in the country that
by March we are going to have the election,
and I was hopeful that the present state of
affairs would end by the coming election,
But today it was really unfortunate; thers
was some other news, that for the time being
they have decided to postpone the election
further. I am drawing your attention to
this aspect, because the way in which the
ruling party looks at the election or looks at
President’s rule in th~ State is very cleax
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from the way the question of elections was
posed in Kerala by the Governor and others,
and the w:y in which it has now been post-
poned. It was reported in the press that the
Governor of Kerala was meeting certain
party leders and especially leaders of the
Kerzla Congress. It was also reported that
the great Gandhian Mr, Jain, who had gone
from U.P, had found in Kerala a Gandhi
recently, and that Gandhi was none other
than the leader or patron of the Kerala
Congress, Shri Mannath Padmanabhan,
So this meeting of Shri Mannath Padma-
nabhan and the Governor, and this high
compliment given to him by the Governor,
all these were indications that the Governor
was trying his best to bring the two wings
of the Congress together. And we had
also hoped that it would be possible to
bring those, the Kerala Congress and the
Congress, together, whereby they thought
the Congress could get a majority. That
was ths bne of thinking of the Governor,
and there were all types of writings in the
papers, reports in the papers, that there
will be an immediate election. But then,
because these two Congress groups could
pot come together for some reason or
other, because the Kerala Congress was
not prepired to wind up their organisation
-—they were only prepared for an election
alliance because there was opposition
from some Congressmen—these two rival
Congress groups are not coming together.
Then because they cannot come together,

pow it has been decided that there shall
be no clection. So the criterion whether

there should be election or not, whether
President’s rule should continue or not,
is dependent on whether the Congress will
be able to secure a majority or not. And
this is not the first time that you are doing
ft. Evenin the Assembly, where another
party had a majority, since that party did
not happen to be the Congress Party, you
dissolvcd the Assembly; you did not bo-
ther about the Constitution, Again this
time, after the election, even without sum-
moning the Assembly you dissolved it and
you had President’s rule. So it has always
been the case, and directly or indirectly
you want to hold the monopoly of power,
and this is the way in which you are treating
Kerala, The best thing for you to do now
s to see that the election is conducted by
February or March as planned, as they
thought of a few days ago, whatever be the

(7 DEC. 1965 )

(No. 5) Bill, 1965 4112

results, Now the argument will be: What
is the guarantee that any party will get &
majority? But this is a question which
you should leave to the pecple; it is not to
be left to the speculation of the Governof.
Even the constitutional validity of such an
assertion by the Governor is questioned.
Even then you are not paying any heed to
the constitutional propriety in such matters.
So now my suggestion is that you should
immediately make arrangements for an
election there and as a pre-condition for
that election the first thing you have to do
is to see that all those people who are
arrested, the political prisoners, should be
released. There is absolutely no meaning
in keeping these people in jril. You know
when thcy were arrested. When you were
facing an election you arrested them. There
was no emergency at that time, There was
no conflict with Pakistan at that time. Still
you arrested them, and the only emergency
was th:t you were to face an election
at that time. Now if there is .n election,
if it is to be conducted in a free and fajr
manner, it cinnot be had with 2 number of
people put in jail. You should not keep
people in j-il for political reasons when an
clection hs to be conducted. So my
suggestion is that there should be an election
conducted as early as possible, and before
that all pelitical prisoners arrested vnder the
D.1.R. should be released. Now ccming to
the question of how the D.LR. is being
used, recently 1 heard and rend from the
papers that our Home Minister, Nandaji
maharaj, was very happy with the present
situation.

SHRI DAHYABHAI V. PATEL (Guja-
rat): His Holiness.

SHRI M. N. GOVINDAN NAIR:
He was very happy with the present situation
because the other day he said he wants this
war condition to continue and he is very
happy about it, about this condition
continuing. Why?

SHRI P. K. KUMARAN (Andhra Prs-
desh): His astrologer advised him.

SHRI M. N. GOVINDAN NAIR: Not
because his astrologer advised him but
because in the name of the emergency
right from 1962, the fundamental rights of
our people of the citizens of this country
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have been suspended and here the Home
Minister can utilise his authority in any way
he likes. So he wants it. He is becoming
power-mad. So to see the best example
of how a man gets corrupted by power, you
have only to look at the hon. Minister Nanda-
ji. While he was the Labour Minister,
while he was the Planning Minister, his
entire approach to problems was different.
Now he wants power and he wants more
and more of power. Recently he has come
forward with a move saying that in every
public undertaking he should have a man,
a policeman. He is trying to get more and
more of power. That is his attitude now.

Now, how are these policemen utilised
during this period of emergency? During
the Pakistani aggression...

SHRIMATI DEVAKI GOPIDAS
(Kerala): Mr. Vice-Chairman, on a point of
order. May I know on what item of this
Bill is the hon. Member speaking?

SHRI M. N. GOVINDAN NAIR:
On the item Police and Rs. 100 Now,
please look at the way. I think my hon.
friend, Shrimati Devaki Gopidas....

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Govindan Nair, you
are giving too much time to Rs. 100 and
ignoring big items.

SHRI M. N. GOVINDAN NAIR: To
show how the Police are abusing their power,
I will quote one or two examples, and I
would like the hon. lady Member, Shrimati
Devaki Gopidas, to pay attention to them.
During the Pakistani war, suspecting them
as Pakistani spies, people were arrested.
And during that time how could you say
that somebody should or should not be
arrested. Here is on instance. In Pan-
pyannoor village Tellicherry Taluk Champad
Desom one Nalloor Kunhipathu was
arrested. Years ago this woman went to
Pakistan accompanying her husband. At
that time in 1947, many people went and
this woman and her husband also went.
Then eight years ago they returned, both
of them, The husband died while here.
There is now nobody for this woman in
Pakistan. They were just a couple, husband
and wife and finding the situation there not
favourable, they returned to India and the
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husband died here. This woman has
nobody left in Pakistan and she has
been staying here for the last eight years.
But now in the name of the defence of the
country—probably our police also wanted
to arrest somebody—they wentand arrested
this woman, There is another example.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I may tell you that you
have already taken fifteen minutes.

SHRI M. N. GOVINDAN NAIR:Is
it so?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Yes. You may have another
five minutes.

SHRI M. N. GOVINDAN NAIR:
I know you are very generous. There is
another example. One Kuniyil Aichu of
Champad Desom,—the same place—this
woman went to Pakistan with her husband
and some years back both of them returned
to Malabar. The husband again went to
Pakistan, without taking his wife with him.
She has achild of three years and there is
nobody to look after them. This was
another woman on whom the Police had
laid their hands on and they are still under
custody. So they are utilising this situation
for this.

SHRIMATI DEVAKI GOPIDAS:
May I ask the hon. Member whether he
had represented to the Home Minister about
these cases? The Home Ministry can say
if it is correct or not.

SHRI M. N. GOVINDAN NAIR:
Oh yes. Whether I represented or not is
another matter. But representation also
has been made, but still they are in jail.
Thatis the problem. There are innumerable
instances where in the name of the DIR
innocent people are arrested. Suppose a
particular Congressman has a feud against
a member of the minority community.
He is utilising this opportunity to see that
he is arrested.

SHRIMATI DEVAKI GOPIDAS:
The hon. Member will have to substan.
tiate these statements.

SHRI M. N. GOVINDAN NAIR:
Yes, ¥ know. How can the hon. Member
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from Kottayam know about things in
l\_rfalabar? There are innumerable instances
like this, The other day when the question
was discussed here we were promised that
individual cases will be looked into and that
if there was injustice done, then that injustice
would be remedied. But unfortunately
till this day things are not changing and the
remedy has not yet been found. So I want
to utilise this occasion to bring to your
notice such cases so as to see that
scmething is done about this matter.
So much this Rs. 100. Now...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have only two more
minutes left for you.

SHRI BHUPESH GUPTA (West Bengal):

Nothing will take place today.

SHRI M. N. GOVINDAN NAIR:
At the fag end of the day an important issue
like the food situation should not be
started. That is one thing. Now, coming
to the Bill and the other matter. I
am very thankful to our hon. Minister
for raising the entire issue and not only
the few demands that are mentioned
here. In this speech the hon. Minister did
not confine himself to the few items
mentioned in this Appropriation Bill. So
that gives us the lead as to how we should
think I say that is not a wrong thing. He
showed how we should deal with this
Appropriation Bill. That does not mean
that I will take more time. Nor I will
draw the attention of hon. Members to
another misbehaviour of the police. In
India there are so many project areas. How
can any particular project area become a
protected area is beyond my comprehension.
Now, in Kerala there is one project called
the Sabarigiri project. The hon. Minister
also made mention of that project. There
a contractor has been employed for building
the dam. There is a labour dispute there.
As the best way of dealing with this labour
dispute, the police have decided and have
proclaimed this area as a protected area
and nobody other than the workers are
allowed to go there.

A number of trade-union leaders who
visited that area are still in jail, some on
bail. Instead of trying to solve labour
disputes through the normal way, that the
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police should interfere in this manner,
arrest people and deny what is legitimately
due to them is something which is very bad
and I want the Government to take note
of this and do the needful so that the workers
may get the real benefits that are due to them.
The people should also be free to go to any
part of the State. This ‘Protected Area’
business should go and the workers should
get their demands. Those who have been
arrested should be released immediately
and the cases should be withdrawn.

Regarding the various ways in whieh the
Central Government has been trying to
help Kerala, the Minister gave a long list
which provokes me to make a long speech
but your angry eyes are on me, Mr. Vice
Chairman, and so I am not going to take
much time. I bave to point out....

SHRI EBRAHIM SULAIMAN
SAIT (Kerala): He is not angry. He is
smiling.

SHRI M. N. GOVINDAN NAIR:I
have to point out one or two things. He
said that much was being done to develop
electricity in our State and that after
1972, there would be enough of power.
What is the real position today? Already
today notices have been served on the
people ordering a fifty per cent. cut in the
consumption of electricity. The Minister
said that the cut was only of the order of
twentyfive per cent. I also remember the
earlier order which imposed a cut of the
order of twentyfive per cent, but there is a
second order imposing a fifty per cent
cut on industries. You should remember
that though Kerala is rich in certain
deposits of minerals, we have neither coal
nor iron ore and the fuel requirement
is met by electricity. Kerala is a State
which can produce electricity. It can not
only produce to meet its own needs but
it is in a position to supply to the neigh-
bouring States also. Such a State hasto
depend today either on Madras or on
Mysore, Madras refuses to supply electri-
city and Kerala has to take supplies from
Mysore. When the Aluminium Factory and
FACT were started in Kerala, they were
promised electricity at a concessional rate.
1 think the rate fixed was two paise at that
time and that holds good even today. If
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you take electricity from Mysore, which
costs about eleven paise, or from Madras
where the cost is nine paise, Government
will have to suffer a loss on account of this.
I think the Central Government will be
finding the money needed to subsidise the
supply of electricity to the industries in
Kerala in which case there would be no
difficulty for the Kerala Government but
it would a good thing if I could hear
a word of assurance from our Minister that
this difference in costs would be met by the
Centre.

I had been to Neyveli the other day.
This is a Central project and electricity
is produced there but when the Kerala
Government made a requisition to them,
Neyveli said, “No. You consult the Mad-
ras Government.” I cannot understand
why such an attitude is adopted by a public
sector undertaking run by the Centre.
Why should the electricity produced in
Neyveli cannot be had directly by the Kerala
Government? Why should we have to go
to the Madras Government to get power
from the Neyveli Project? I think a word
of explanation from our Minister would be
helpful.

THE VICE-CHAIRMAN (SHR! M. P.
BHARGAVA): That would do. You have
taken twentysix minutes.

SHRI M. M. GOVINDAN NAIR:
‘That means I can take four more minutes,

Mention was made by my friend about
fisheries. The other day, the Minister
also made a statement in the House
saying that a Fisheries Corporation had
been started and that top priority would
by given for the development of ficheries
in Kerala. What I have heard is that they
have started a Corporation which is now
functioning not in Kerala but Bengal. They
are also thinking in terms of expanding their
activities to Bombay but nothing is heard
about their activities for the development
of fisheries in Kerala. I think our Minister
will elucidate this point.

As T said, the speech made by the Plan-
ning Minister was sufficiently provocative
in the sense that the enumeration of the
items undertaken by the Centre for helping
Kerala was likely to create an impression
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in the House that the Government was
doing its utmost to help Kerala. [ want
to ask only one question. Whether it is
under President’s Rule or under an elected
Government, I want to ask this question.
Are you prepared to give us food? That
is the only question. We can produce only
enough quantity to meet fifty per cent of
our requirements and the balance 5 ' per cent
has to come from the other States. If Andhra
is to have its own way with regard to the
purchase of food or the stocking of food,
if Orissa is to have its own way, if eachState
is to be free to follow its own policy with
regard to food, then we will be in the soup.
The rabi crop is almost over. In answer to
a question asked by me, the Food Minister
said that the Food Corporation was think-
ing whether it should purchase from Punjab
or not. That was the answer and when
they will take a decision, I do not know.
All this shows that the surplus States are
following a policy which would definitely
go against the interests of the deficit States.
Is the Central Government competent
enough, strong enough to assert its autho-
rity over the States and procure enough
quantity so that an equitable distribution
of food could take place in all the States?
Apart from all the other things, I lay stress
on this point and today, you know, what the

| quantum of rice that we get in Kerala is?

It is only 6 oz.

THE VICE-CHAIRMAN ([SHRI M. P.
BHARGAVA): Mr. Nair, your time-limt
is over.

SHR]I M. N. GOVINDAN NAIR
So i vt frcm all the narration of a long
list, for this simplc questicr I want a stiaight
answer,

Thark you.

=it szt fagrdt et (SR 93W) ¢
SaEHETe S, 3% fadus ox e v
AT TURT FE 9T ..

ITEATRE (%t AFEIR qATE WRIA )
faa aser &1 a1 1

st srew fagrt awdt ¢ . L &
faar 7 $o oW @ a8 T8 @ Sy
q& FEw ¥ fad gasar frer &
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¥ T A AT A A =
TSt agt sferw Igrn S, T
AAFFAT TE1 § | Tg 3w 2 i A
B I397 9w Tl AR T
Al ¥ R g, %rrmargmﬁr
TS 7 At qSE 7 @i A} ag w1,
qZ §AF, I F A FH AT ALY F
w1 fooeft & B 7 www , &
feesdt i wEd g A F Ay, @
T § AT W g 45w afs g7 7
a7 7 ag 9ag, 78 ¥ g,
A BT FAEATC et < AT AV g TAM
AT G 1 FTA AN oA

SraMeRd (st wWEelit  wang
WMP) e o, 3] F q oas
g

ot T fagrt awgdt : § 5 FE
q ST AT E | Ay A A ad)
qr

SHRI M. N. GOVINDAN NAIR :
"The Britishers also, just like you people,
once sajd that the Indians were very happy
;under the British rule.

W wEw fagd awEd L A3
N FTI0 AFRIAT WET AU AT
2 9t 9ad W] g @ fgd 1 9
FFFI B A & 5 I A g wa
&9 91T R FiaF qdf F eqraf 77y gfee
¥ \@r A1 @ AT FAg 9@
A Fg dafsT g I O Fa A
FAT AT IFTF. .

SHRI BHUPESH GUPTA :
.Party and its astrologers.

ot e fagdt amgay - .. R
AR AT A AT SAAH |
# gaaw g, ag feafgady warag g
FR AVFATZ HT TH &7 F qTT THET
frar ST g1 w7 AHIA % sfa
favara adf <3 (

Congress
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7@ ag ¥ fawraa § B e & e
T WA Fra et & fgat A SRy
fomar w2 @ &, e & fal o famm
FHFLIQE | A7 T a7 7 wgr a1
fF ot I Frafer @ o oY SR
FHA T F g AAET F AT
e fif ag &< § AT g1 w3 At
WG I qgT Tegard FT Wt AR LN
AT e ag faur-aar ==Y, -
Jefr e wvaw giar ot o safve ser
St a8t AT S HX 9 & ford a1
TR, 9T TLAMI-T G T a9 qE
qA T | AT AR FT FT 8,
Trezafa % siafafa & s F oo @3ur-
frw aifaca &1 aw w3, Sww w9
qETa<r & 93T 93 & | FRe el
TF 21 AT 2, TG LT aF T THIA
R 9, A% gea ¥ w0 & fad frat
Wt Frg i 7Y, WR T qF 98 A4~
qret & 93 9% faawma §, AR & urEe
¥ fau sawET §, a8 qEfat &
AT T FL Ry | e A= g
R for ag wdfae) 7 a5 79 § o @
AR F@ 1 AAGH  AAET T
R dF9gm fFI@ag@a
Toqar faga frar s 1 SE daw
qrEfaedy  F7 74 & | USqUTT TEd g
A |, WX STHT I TEIILH ¢ |
# =g 5 w1 wgeE 5w oA A
SAEG 939 | <@ o 9w ¥ o6 afsa
IqE T HTA § AT gl T T4
& aa ¥ g Prall A1 TERATT T I
97 AIAT FAE-GA T @ §, TG
FT IAEA T F AT qEITYL A
&, ag fret a3% a< gfemr awdt § Y
IAFT SQURA  F & A9 qagER
A g T A Srar g et T
qr Y AGAT T BIST & I8 eaufa
N sAfq F FE@ QAT & AT TG
ag qfedt® Fa< §, ITH! gl F waA
FT A7 FAAT T B, TG WX FRH
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[0 seafagrdy awwad]
AR FT AT HIF @A A 9g <A
F 7ft o1 Trfac F1 arem 44 FEFI )
q8 GERAGR § JATT FSAT AR @ al
a¥, fR 9 & & weaa 7 93
®Ig 31 Fifgd 1+ I 9 o} seufa
FT WA qd4T g 91 3% fad gd qar
sgfaq aifgd o afady & 9 93,
F F Hnfas fasra @ eg™ wmd |
I forarr &7 gt § 337 999 §, A
HATE safa #r e Faga T § )
WL WEAT-TS & AT HA AMAF
gfee & 97 gRm aY 98f  FV SQr
- TSTIRT-CIST 1 4TS 37 1 A TR
Wl 99 wgala-ast ar TS 7T AL
QA adi, feeg o8 FEifag gl
fear war, g9 A ag wadr af g
=g

UF 913 qF A FEAT g | WIS
faat ¥ fuwrra & @ & fewg s
gfear wew w1 geadT garr &, # 97 ATt
# ST FEY AT, T F O T qTAAT
ST F qR T@Ar Argan § faad st
% fema sird ifsar seq &1 S
&4 T fFar T, ag & SEAr S
AT ag AT g AT AFIUR A
qg QIAAM e digT & fgars yAx
TR E, 98 G AW ST ¥ T @
g f5 S% ggmat #§ fegar 2 &7
oifgd 1| s weEdor R A g
fFITT ®T F 937 F96 ARHAT , W
gt weidify, sa% gra fenm W
WA, 98 30 F IZ-9qAT 7 aray o
@ & AT T Y ATEHY A 5T q<G T
AR FE FY BT QW & | W TF e
# ®ar &, 15 arq a8 F2 wrr
Srfge I &I &1 ANEGA qIS, AR
7g fAdae R FW IR R E T3
&T MAT FTIATE FLQ@T §, T A7r AT
Rt aST e & S, AR §
Y FIH B & | § S A
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feda s gfeqr sow e § &t w0
fodit aafa #1 araqre iy o q%ar €
AR oK ovaEre frar war § @ @
SRY AT ? g979q% |

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, I wish to speak only to highlight
some important political points because the
other aspects of the matter are impossible
to be dealt with within a short time and
yet my friend, Mr. M. N. Govindan Nair,
has tried to do as best as he can. Theiefore
I do not wish to cover that aspect of the
subject, It has been stated clearly in this.
House and in the other House that the present
Adminijstration in Kerala, the Adminis-
tration of the Congress in the guise cf Presi-
dent’s Rule, is one that is filled with fraud
and deceit, intended to serve the narrow
party interests of the ruling party. It is
plain act of constitutional and political
defiance; it is subversive of democratic
principles and brings discredit to our country.
If in recent months any single event in the
contitutional and political sphere has
tarnished the fair bame of our country
politically speaking it is this act of tnholy
interference and subversion in Kerala. When
the Assembly was dissolved in order to
instal an authority, taking advantage cf the
constitutional powers they sent a Membes
of Parliament belonging to the rulirg party
as the Governor with the announcement
that immediately before the next general
election he would be returning to hi post
in order to regain his seat in Lck Szbha,
That is what is going on and it zppears
that the present Governor or the h-:d of the
Administration in Kerala is more intcrested
{n grinding the party axe, in creatirg condi-
tions favourable for the Congress Party
to be back in power again with fraud and
deceit perpetrated against the people of
this country. It is a matter of profounq“
sorrow and shame that men of distinction
should have descended to such a lcve! thai
by every utterance he makes it clear that
what he has in mind is the intcrests « f the
party to which he belongs rather than the
larger interests of the people of Kerala or
the principles of parliamentary ir:tuiiions
and democracy. Therefore I say that he
is entirely in the wrong in this matter.
The people of Kerala have been punished
because the Congress house has boen in
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disorderand s notina position to recapture
Dower. That is why they have been denjed
their rights under the constitution to discuss
their matter in their Assembly, to shape
their affairs as they Iike best, to have
their demands and grievances voiced in
the forum to which they are legftimately
sntitled and we have the whole matter
dere shifted to this Parliament and given
only half an hour, grudgingly a little
wore and graciously by you still more, to
discuss & matter of this kind. This is
what i{s happening. The whole range of
sudjects affecting the life and living of the
great and glorious people of Kerala, the land
of beauty, song and music, where nature
and human qualities are combined to make
ene of the finest displays of our civilisation
and culture, we find today, go by default
Bccause the ruling party would not like any
other arrangement. Therefore, Mr. Vice *
Chairman, it is very legitimate that the
general election should take place. In
Eogiand when one Government goes there
is 1o Queen's Rule, Of course there Is no
President there and Parliament is not sus-
Pended indefinitely but another election takes
Place. In Kerala why can’t another elec-
tlon take place ¥ If the Congress Party
thinks chat it iy so superior morally and
Jolitically it shall be riding on the waves
| of power again, If it is discredited, discarded
'ly the people, as it has been done earlier,
is should remain out of power, as long as
tiie people do not change their mind, Why
| inthatcase Kerala Peopleshould be punished
,fer the convenience of she ruling Party, 1
Jeannot undersiand, and why is the Governor
fs Kerala, instead of trying to look after
the larger interests of the people of Kerala
iand Weep them under & constitutiona]
arrangement and Government, taking re-
couric to all kinds of what appear to be
elearly political manoeuvres ? That s
what I say. In politics we do not believe
{n such a kind of thing. Let there be a
frontal fight In Kerala elections and gee
agaln, try again, what the people of Kerala
bave learnt from thejr experience, decided
from their experience, and how they want
to take their destiny, as far as possible
within the limitaiions of the Constitutions,
fw their hands,

My friend, My. M, N. Govindan Nair,
called Nandaji & Maharaja, Well, some-
times Mabarajas {n India were less pPower-
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ful than the Home Minister, the socialist
democrat he is. Wel, a)l I can say I that
he way thinking of retirement if within two
years corruption bad not been weeded out
within that time, The calendar has been
consulted. 1 should have thought that two
years have passed new. Mr. Nanda should
make statement on what hag happened to
corruption in the country in this two-yeer
perlod, so that we ¢an check up his solemn
Pledge. X am not saying that he should do
it, but certainly having made a public de-
claration, jt stands to reason that he should
explain here, by way of a statement, as to
what happens to that promise, whether
things had happened in the direction of his
promise, whether his promise has been
carried out and if it has not been carricd
out, whether his promise would be imple-
mented. I say this because it is in his bands

“Kerala’s destiny is today.

As far as political prisoners are concerned,
when I was abroad I was distressed to read
the speech of my esteemed friend here.
Mr, Vajpayee, for whom I have very great
personal regard and, if I may say so and if
he will not mind it, even affection. He was
demanding the arrest of Mr, Namboodiripad.
Well, if that is so, then, wherever you dis-
agree seriously in this matter and the {nter-
pretations are such as you make—1 am not
going into bigger politics—you will demand
the arrest of others and others will demand
the arrest of you, The DIR is a very big
provision, If anybody has committed any
crime even under the lawless Defence of
India Rules, with wide powers, put him
before the court of law, have him purished
and see, whatever it {s, that the legal process
even under the DIR is not altogether dis-
pensed with for detention. I would not
like Mr. Vajpayee under any circumstances
to be detained even when he comes very
violently against certain things and opposes
us. I would not like him to be detained.
If 1 think Mr. Vajpayee is doing something
which is contrary to the interests of the State
and security, I would ask him not tc do 8o,
counsel with him, debate with him, politi-
cally make his position absolutely insecure
and ludicrous, but I would never give in
for the suggestion thas he shouwld be put
under detention without trial.  Buch is
the hand of Mr. John Amery, such is the
band of Sir Jobn Anderson, such is the
Rand of people who have not the slightest
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respct for th: rui- of law, who want to

gosort 1o any kiad of arbitrary detentions
and prosxcutions whereby polttical life gets
stifl :d \nd corrupt:d under this arrangements
Therefor:, I would a<k, through you, my
-estezm>d frizad, Mr, Vajpayee, not to be so
-excited over this.

SHRI ATAL BIHARI VAJPAYEE :
May [ put a quzstio to my learned frierd ?
Do>s h= agrae with the views of Shri Nam-
boodiripad, which hz has recently expressed ?

SHRI BHUPESH GUPTA : I have told
what T have on the question. T do not
belong to his Party. Many of his views
I do not shars. That is not the point.
In this Hbuse some days ago or some
months ag> I h:ard the demand for the
arrest of Stui Jhiprakash Narayan becauce
som: go>d friand did not like Shri Jaj-
prakish Nirayin's views . 1did not also
1ik2, bat why should we do that. Here is
Parliamant, here is the public forom and
publiz 1if:. Th: press is there. Wa have
got 1w ntlligzat electorate and public.
Let th: public judge which policy is right.
Am I to und:rstand that one or two mis-
conceived spaechss by Mr. Vajpayee or by me
might imp:de th: d:fence effort of this
great country, inspired by noble ideals and
go o1, "nl i; going to fall into rack and
ruin ? No, I have grzater frith in my people.
Therefore, I am nct going into this matter
at all. I am not dissussing the merits of
the sp:xch, but Mr. Ajit Prasad Jain, the
Govzrnor of Kerala, has been threatening
all the times, Recently I read in the paper
that two B:2ngali chaps went to Kerala to
see cashew-nuts and see the coconut trees.
They werz arrested under the DIR on sus-
plcion. Than, the Beangal Governmert
were coasulted. They were found to be
absolutely innocent and released, Mr. Vice-
Chairman, if you go to France, would you
like to b: detained on suspicion that you
bhav:com:from Algzria or you are connected
with a crtain kind of revolutionary move-
ment ? No, vou would not like that,
Ther:fore, the same thing is here and people
get Arrested in this manner. Now, has
anybady apologiscd for this unjust, illegal,
fmproper, revolting arrest, to the public
of K rala or to the public of West Bzngal
or for that matter to the public of our
couatrty * I should Lik: to know it. No,
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nothing. So, Mr. Nanda can arrest -ay-
body, even you, Mr. Vice-Chairmar, if he
likes, when you are not in this Hous. And
when you are under detention, well r.othing
can be done. I cannot go to a court of
law and c¢ven challenge it i a prop.ar way,
unless T ¢in follow certain very difficult
procedures of law. Now, you will fi ¢ in
Kerala mary detentions are there. One
year has passed. New arrests are t.king
place on suspicion in Kerala. May I usk
whether the defence efforts have suffired
and jn which manner ? Suppose I say
that I shall not give my wifc's barglc. for
the defen:: cffort before Mr. Birla's j.we-
lleries are taken over, am 1 guilty of stcpping
the defence efforts ? No,Iamrot. 1am
within my rights to say this, that this 1« L.ow
it should b. done. There may be diver-
gence. For having divergent opiniors with
regard to certain matters, why should pucple
be prosecuted ? Yesterday I was in the
Supreme  Court. I saw papers being
displayed b.fore the Judges in the case of
comrade Gopalan and in the papers certain
portions of newspapers have been blacked
out, so that the newspapers could not be
read. What that portion contaired, ne-
body knew. Big newspaper hou:es .1t not
even allowed to say what they coi ti. n.d,
by giving this plea that Mr. Gopala) will
te even more dangerous, accordirg to you
than he is. You chose to black out all
those things he had spoken, Now, it was
shown, The Judges, perhaps from the look
of it, njoyed it. You sce such things—
are not sent out, Even there the previous
papers of the Kerala detenus have not been
supplied. That is why the Chicf Justice,
Mr. Gajeudragadkar, has been plased
to request the Attorney-General t¢ find
out from the Central Government whether
uniform laws, even uniform regulations,
could be formulated for ensurirg better
conditions of life for political deter us and
others. Now, it has been there in the paper.
You would have read it today. May I
ask Mr. A. P. Jain and his Goveriment
what they were doing 7 Famuly allowas ces
the dctenus are entitled to get. Evenm
under the Brtish the allowance was given
in a better way. We had suffired urder
the British detention without trizl as many
hon, Members opposite had suffircd clso,
But I know that in the thirticc thc Brtish

Government, even John Anderson also
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somatimss, was more generous, taking into
cqnsldcratlon the price level at that time.
Fifty rupces or so had been given, A small
numbsr had been given some family allo-
wance from Rs. 50 to Rs. 100, we are told.
When I ask how many get Rs. 100 and how
many g=t Rs. 50, answer i3 not given, be-
cause it will bs shown that very few people
get aaywhere n=ar Rs. 100 and more people
get near Rs. 50. May I ask, Mr. Vice-
Chairman, how can a family today live on
Rs. 50 ? You must give an allowance
which sustains the family of a person. You
should not give an allowance which Is not
only a pit:ance but an insult to the intelli-
gence and culture of our people. Yet
this is being done. They are locked up
;like ordinary criminals in various cells.
‘Why this sort of thing is happening ?

(Time bell rings)

1 am finishing. Therefore, I say that in
every way the Kerala Administration has
shown itself to be utterly incompetent,
jnhuman and completely indifferent to the
needs of the people of Kerala, It hasshown
ftself to bz an internal arrangement of
the ruling Congress Party dedicated to the
cause of subserving its partisan ends.
It has shown itself to be a Government
which is a shame and dishonour, which is
a blot on parliamentary democracy, which
encouragss the negative rightist trends in
our political life which subvert the princi-
ples of parliamentary democracy. It is
a Government which is trying to pretend as
if it looks after the people when it is hitting
the people right and left, and it is seen
today that there is absence of food and
shelter in Kerala, Every conceivable thing
on earth that is needed for the daily life of
the people is in short supply in Kerala
except the Congress fraud, except the Con-
gress partisanship in this blighted State of
our country. Mr Vice-Chairman, thege-
fors, 1jna with thz dsmand, let this Govern-
ment and the ruling party face elections,
prepare for elections and have consultations
with 1l opposition parties in Kerala as to
how bist fres aad fair elections can be
conducted; let the people of Kerala have
thair r1zt to shoose thair re Presentatives,
1at th:n Jisziss t1: matter and settle it
as they think test. We find that tle
big shots of the Congress are visiting
Keral. o.d it looks as though hu ied
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discussions will follow in the parlours
of the ruling party and then they will
decide to when the election should take
place. 1 find there is a very great demand
for consultation with the astrologers in the
ruling party; perhaps the court astrolcgers
will aslo be consulted in order tc fird out
what chances they have, Only ther perhaps
they might consider the possibility of am
election, Well,what else could beamockery
of parliamentary institutions 7 1 tell yow
Iet Kerala be not the beginning of the end
of our varliamentary system. Time and
again you have shown yourselves in what
manner you disregard  parliementary
institutions when it comes to your party
interest. Let us mot go in for this kind
of things.

Mr. Vice-Chairman, therefore, with yegard
to that part of the demand which has been
voiced by all sections, I 2m sure my many
friends in the Congress Party are genujne
Parliamentary democrats. Whatever differ-
ences I may have with them, there are many
there sitting who believe in parliamentary
democracy, and certainly you do. 1 am
sure that in your heart of hearts you are not
happy with the state of affairs in Kerala;
you are not happy with the negation of
parliamentary democracy there end the
absence of Legislature which we have
provided for under our Constitution.
Why then the sentiments of the people
belonging to all parties including the
Congress Party by and large in the country
are not to be respected 7 Why the will
and fiat of ons or two men high in authority
should prevail over the needs and desires
of the situation ? That is what I esk, 1
do not know what answer they will give.

[THE DppuTY CHAIRMAN in the Chsirj

Finally, before I sit down I take serious
exception to another fact. The Home
Minister is not present in the House. We
are reconciling ourselves to this scant treat-
ment on the part of the Minister. Kerala
is a Central subject now. The Home
Minister is responsible, and how can the
hon. Minister of State of Finance answer
very many political and other points
that have been raised ¢ 1 do not expect
an answet from him nor do ¥ blame him
however much he may ccnsult officials.
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[ Shri Bhupesh Gupta ]

It s the task of the Home Minister to be
present in the House on such occasions,
listen to what we say more especially when
the Kerala Assembly is no longer there,
and do what should be done. Today he
does not even show the courtesy of being
present in the House. Perhaps they are
all watching Mr, Namboodiripad’s activities,
Mr. Ajit Prasad Jain, everybody, is watching
his activities behind his garden and beneath
his bed. I have no quarrel with you,
but be present in the House when matters
of this kind for which you alone are responsi-
ble arc discussed.

Madam Deputy Chairman, I regret that
these are all the cumulative effects of
such failures and defaults on the part
of the Minister to face the issue, and it is
contrary to the wery tenets and norms of
parliamentary functioning. By fitself it
may not be a big thing, But if you add them
up, you will see that certain trends develop
even within the precincts of our Parliament,
within the framework of our Parliament
functioning, which do not accord with the
requircments, very elementary requirements
of what are called parliamentary ways and
parliamentary methods.

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, you said you were winding
up.

SHRI BHUPESH GUPTA : I am finish-
fag. Mr. Nanda knows that he can get
away with it because he has got the party,
but I would appeal to the Members oppo-
site that this point I have made is in no
narrow party interest. I have made it in
the name of parliamentary institutions,
and I hope they will consider whether it has
been right on the part of the Home Minister
to be absent from this debate entirely and
wholly.

Again, before I sit down, I demand the
release of all political prisoners and detenus
in Kerala so that the ground is clear for a
free and fail election in order to give the

people of Kerala what they are rightly
entitled to.

_SHRI RAJENDRA PRATAP SINHA
(Bihar) : Madam, T want to say a few words.

THE DEPUTY CHAIRMAN : We
have oversiepped the time. Only half an

[RAJYA BABRA])

(No. 5) Bill, 1965 4130

hour was allotted for this.
may speak, but be very brief,

All right, you

SHRI RAJENDRA PRATAP SINHA :
Madam, I have been listening to the speeches
made from the other side of the House
and particularly that of my very esteemed
friend, Mr. Bhupesh Gupta. He has been
very rhetoric beacause he has returned from
Russia very recently, and I am surprised
at the tempo that he has tried to create by
his utterances this evening. Anyhow he has
been lecturing us, madam, on what is parlia-
mentary democracy. I would like to know
whether the Party to which he belongs, the
Communist Party, has over given parlia~
mentary democracy anywhere in the world
and whether he really believes in parlia--
mentary democracy at all.

SHRI BHUPESH GUPTA : I have become
old here.

SHRI RAJENDRA PRATAP SINHA -

You may have become old but we know that
the Communist Party’s only aim is to scuttle-
democracy, nothing else. He is here today
because we have got a democratic institution
and he has got all the latitude to speak.
But nowhere in the world where the Com-
munists are in power can anybody make a
speech like the one he has made today.
4P M.
Well, he has been talking as if he is giving
lectures to us on democracy. We know
what isdemocracy and how to function in
ademocracy.

SHRI BHUPESH GUPTA : When did.
you know—when you were here or after.
you went there ?

SHRI RAJENDRA PRATAP SINHA ¢
There also and here also, and you have
never known what democracy is.

SHRI BHUPESH GUPTA : I put a
simple question; no offence is meant,

SHRI RAJENDRA PRATAP SINHA :
1 know. You are also my good friend.
But we should not attack a thing which is
not in existence. He knows very well why
the members of the left Communist Party
are in jail in Kerala—not members of his
party—and he himself has denied that Shri-
Namboodiripad belongs to his party; he has-
said that he does not agree with him,
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cven then, he attacks the Congress Party
and the Congress Government for detaining
them.

SHRI BHUPESH GUPTA : I do not
agree with you. But I do not press for
your detention,

SHRI RAJENDRA PRATAP SINHA :
‘Well, in Communist States, if people do
not agree, they do not put them under
detention but they will slaughter their heads
off. This is what will happen—they will
just slaughter their heads off. This is what
they will do. This is what is happening
everywhere. But here you have got the
liberty to come and criticise us.

Now, it must be very clear why the left
Communists were arrested. It is for their
subversive activities. And here they come
and tell us all kinds of tales as to how in-
nocent they are; this is what they try to make
out. When we are attacked by the Chinese
Communists, they call them the liberators—
not you, but I am talking of the left Commu-
nists or friends who have gone away from
here. They have described the Chinese
as the liberating forces, as the liberating
army. Are we going to be liberated by them
in collusion with the friends for whom you
are pleading here ? Certainly not. De-
mocracy knows how to function and demo-
cracy knows that it cannot be allowed to
be subverted. All that we have done is
to see that democracy is not subverted.
All that they have been trying to do is to
subvert domocracy in the country and that
is why these people have been put behind the
bars, and rightly so. And what do we expect
from you ? If you have got real respect,
regard and affection for democracy, you
have to support us in putting behind the
bars all those who want to subvert demo-
cracy. We do not expect that you should
invite a foreign power to come here and
destroy our way of life. You may be a good
democrat, but then you must give proof
of it. That we should like to have. We
would like you to support us, to put down
strongly all those who are trying to subvert
democratic processes in this country. You
are saying that we have put people in jail.
You must know why they have been put
into jail. We have discussed this question
very often. Shri Gulzarilal Nanda and the
Government gave detailed statistics of what
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they were doing and why they were put
into jail. They were in league with the
foreign Chinese Communists and that is
why they have been put into jail. And
certaihly, I would agree with Shri Vajapayee
he is not here~—that anybody whether it is
Shri Namboodiripad or myself or yourself,
whoever it may be—who wants to subvert
democracy in this country should be put
behind the bars. We have got aggression
from two sides. We have got a difficult
food situation. Now, shall we permit
People to do all this and to invite aggression
on this country ? We are out to face all
difficulties and at the same time, although
we are fighting the war on two fronts, we
want to maintain our democratic way of
life. If a very small number of people,
four hundred or two hundred—this is a
country of 50 crores—who are trying to
subvert democracy are put into jail, it is
nothing. Even in other democratic coun-
tries like England and America, even there,
those who want to subvert democracy have
been put into jail. I am not quoting Russia
or China or what they do. 1am not quoting
what they have done in Indonesia. Are you
in favour of what the Chinese are doing in
Indonesia ? Will you support it ? Do
you want the same thing to happen in India,
the thing that is happening in Indonesia ?
I would like you to realise—let us not make
Ppolitical capital out of such small, little things
whether the State is under the President’s
rule or under a democratic setup. Let us
not divert our minds from the real issue of
Preserving democracy in this country. All
that we want to do is to preserve a democratic
way of life so that you can have freedom of
speech in this House.

SHRT BHUPESH_ GUPTA : A good
man,

SHRI B. R. BHAGAT : Madam, on a
debate on the Supplementary Demands
for Kerala involving comparatively small
amounts of money, I confess that I did not. .

SHRI BHUPESH GUPTA : We have
raised many points, and I understand. . .

THE?I DEPUTY CHAIRMAN : Shri
Bhagat has begun his speech. You have
had your say. Let him reply to the debate.

SHR1I BHUPESH GUPTA
to answer all those points.

: He has
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SHRI B. R. BHAGAT : I did not expect
that big questions of a political nature
would be riised. The House has debated
those questions and taken some decisions on
all tiesc matters, The House will again have,
probably, opportunities of debating them if
it wants and therefore, I would not like to
deal with those political questions. Some
points about datention and other things also
have been made and I will certainly convey
them to the Home Minister for his action.

A point was made about the detention
of two Muslim women by Shri Govindan
Nair. I have some facts here which have
come to m:, which do not tally with what
he has said. He said that one Shrimati
Kunivil Avissu entered India with her hus-
band and a child on 23-1-1963 with a joint
passport and ‘C’ visa. She along with
her husband left Cannanore on the pretext
of returning to Pakistan on 22-4-63. She
did not leave India. An all-India look-
out notice was issued against her on 1-11-63,
She and her child were arrested on 7-10-65
by Panur Police and a criminal case under
the Poreigners Act was registered against
her. She his since been released by Govern-
ment Order dated 26-11-65.

About the other case which he mentioned,
the facts are like this.  Manchampath
Kadija entered India on 20-9-61 on the stren-
gth of a Pukistan Passport and ‘C’ visa,
She left Cinnanore on 17-1-62 on the pre-
text of returning to Pakistan, But she did
not leave India. So, an all-India look-out
notice was sent out. She was arrested at
Panur on 25-9-65. The question of releasing
ber is under consideration.

Then, Madam, in my remarks while mov-
ing the Buli, I had explained about the deve-
lopmental programmes purposely so that
the House may have a picture—or refresh
its memory about the picture—of the deve-
Jopmental programmes that are being under-
taken currently in respect of all important
items. Buat some hon. Members have
objected that it is a rosy picture being
drawn. And the hon. Member who initiated
the debate, said on the basis of a pamphiet
issued by an individual, not by any organised
party but by simply an individual, that this
was a rosy picture and unreal because some
gentleman chose to write a 4-page pamphlet
which describes the picture as very gloomy.

[RAJYA SABHA|]
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I think this is a logic which I cannot follow.
I tried to give out the facts. I said that
all efforts are being made subject to the
resources available for each item. About
power, I said that the power difficulty,
power cut, is there. We are trying to restore
it, A suggestion was made that a thermal
power station should be set up. This
point is also under consideration and
is being examined not only in Kerala but
in all the Southern States where the bulk
of the power supply is hydro. The question
particularly relates. to States like Madras,
Kerala or Mysore where there is instability
of power supply. Rainfall being meagre
this year, there is a serious situation and,
therefore, the question of stabilising power
through the setting up of thermal power
stations is under examination.

Madam, I have tried to give a balanced
picture, a real picture. If the hon’ble
Member feels that I have not painted a
gloomy picture, it is not my fault. I be-
lieve that all possible efforts are being made
to undertake development programme and
give it a greater impetus, whether it is
fisheries’ programme Or power programme
or the question of industrial development.

I explained in great detail the industrial
programmes that have been taken up. If
this rosy picture, as he says, is not accepts
able to a certain individual, I think it is 8
logic which does not appeal to me.

SHRI S.S. MARISWAMY : 1 can pass
on the pamphlet to the hon’ble Minister.

SHRI B. R. BHAGAT : Yes. A point was
made by Mr. Koya. He said that there
should be further development of fisheries.
Also, some hon’ble Member mentioned
that a Corporation has been set up in
Bengal. It is a Central Corporation for
fisheries development, and a Central cor-
poration of that nature need not be located
in Kerala or any particular place. It can
be in any place, and Bengal for certain
reasons has been chosen. But this does
not mean that Kerala’s fisheries programme
is being neglected.

1 tried to show how in recent years various
| measures, including fisheries programme, are
| being stepped up.
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SHRIMATI DEVAKI GOPIDAS
May 1 know if the majority shares of this

Corporation are with foreign firms 7

SHRI B, R. BHAGAT : Which firm?

SHRIMATI DEVAKI GOPIDAS : The
Central Fisheries Corporation,

SHRI B. R. BHAGAT : I do not know
the details. My colleague, the Minister
of Food and Agriculture, would be able to
say about that. I do not know about
the Central Fisheries Corporation. But
how can its shares be with foreign firms?
It should be a Government concern, It is
not a private concern though there are some
projects for fisheries development in the
hands of certain private partiecs who are
in collaboration with some foreign firms.
That project in Kerala is being considered.
But that is a separate project.

I think this year"’s amount on fisheries is
Rs. 148 lakhs. More than that, further
assistance was given recently of the order
of Rs. 37 lakhs for fishing in harbours and
Moplah Bay and various other centres. A
further sum of Rs, 58 lakhs has been sanc-
tioned under the cash crop programme for
mechanised fishing programmes, ice-plants,
cold storage, etc. Negotiations are under
way with an American firm to establish a
company based at Cochin probably the
hon, lady Member may be referring to
this—for the purpose of catching and ex-
porting shrimp. The company will have
an authorised capital of Rs. 2 crores
and will start with a fleet of 8 trawlers
which will increase, over the next two or
three years, to 24 trawlers. The value of
exports will then go up to about Rs. 2 crores.

A point was made about a labour dispute,
and reference to the Defence of India Rules
in connection with the merits of the dispute
was raised. It is not that the Defence of
India Rules have been enforced for handling
this labour dispute. What has been done
is this. Because it is a hydro-electric pro-
ject, it is an area of vital importance,
far this reason it has been declared as a
protected area under the Defence of India
Rules. The entry into this area is by pass.

SHRI M. N. GOVINDAN NAIR :
Why ?
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SHRI B. R. BHAGAT : It is of great
importance and there can be sabotage.
Those who question, it is expected...

SHRI M. N. GOVINDAN
Let me know another project in India
which is considered a protected area.

SHRI B. R. BHAGAT : It is because
a similar situation does not obtain elsewhere.
Suppose in the Bhakra-Nangal there are
clements which can go even to the extent
of doing damage to the country’s interest,
of sabotaging the prcject, certainly <imilar
measures will have to be taken It depends
upon the facts of case. Therefore, do
not know why the hon’blz: Member objects
to what is being done in that area

SHRI BHUPESH GUPTA : Why not
make the whole of India a protected place
for the Congress Party ?

SHRI B. R. BHAGAT : Unfortunately,
for the hon'ble member the situation
which obtains in certain areas of Kerala
does not obtain in the whole country. The
country thinks quite differently.

The entry to the protected area is regulated
by means of passes issued by competent
authority, and all those who are working
on the project have been given passes, 1
mean those who enter the area. It is to
protect this area, not against the labourers
who are working there, but against the
saboteurs who may have evil intentions,
and I think the hon. Member should
certainly not speak for them, the prospective
saboteurs, against whom we are protecting
this area. There is no harassment to any-
body. There is no harassment of any
nature to the labourers by the police. The
Labour Commissioner has reached Sabari-
giri and is looking into the dispute. Governe
ment has no interest one way or the other
in the dispute. There has been no attempt
to discriminate against the workers, The
conciliation machinery has already been
set in motion and will try to evolve a settle=
ment. So the two issues are different.
1 will appeal to the hon. Members not to mix
up the two.

I have already dealt with the power
question. A point was rasied about the cut.
As I said, what has happened is that in
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order to ensure supplies a request was made
to the Neivelli project, but they did not
find it possible to give the supply. There-
fore, they have requested the Madras
Government to come to their help. So
far only 8 per cent. of the State’s power
resources are being exploited. With the
commissioning of the projects under execu-
tion—details I gave earlier—nearly 21 per
cent. of the potential will be exploited.

These were some of the points connected
with the supplementary grants.

SHRI M. N. GOVINDAN NAIR
The refusal of Neivelli is not clear, After
all, they produce electricity.

SHRI B. R. BHAGAT : They do not
-comply with the request.

SHRI M. N. GOVINDAN NAIR : It
is difficult for me to say why. They said
‘they would not.

SHRI P. K. KUMARAN : They were
not prepared to without consulting the
Madras Government.

SHRI B. R. BHAGAT : That I do not
know. But they do not give power.

SHRI M. N. GOVINDAN NAIR
You kindly find out.

THE DEPUTY CHAIRMAN : Now I
will put the motion. The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Kerala for the
services of the financial year 1965-66,
as passed by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN : We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

[ RATYA SABHA )
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SHRI B. R. BHAGAT : Madam, 1
move @

“That the Bill be returned.”

The question was put and the motion was
adopted.

—

MOTION RE FOOD SITUATION TN
THE COUNTRY

THE DEPUTY MINISTER IN THR
MINISTRY OF FOOD AND AGRICUL-
TURE : (SHRI D. R. CHAVAN) : Madam
Deputy Chairman; I beg to move :

“That the food situation inthe country
be taken into consideration.”

The situation in the country concerning
food...

SHRI BHUPESH GUPTA (West
Bengal) : On a point of order. The
point of order is that the motion stands in
the name of Mr. Subramaniam and he is
present in the House. I do not have any
motion which stands in the name of the hon,
Minister who has got up to speak. I do
not know what locus standi he has got
without even being asked to speak that
way according to the list of business. The
Rule says in regard to such a motion
that when a Member in whose name the
motion stands is absent, he can authorise
somebody else to speak on his behalf, to
move it on his behalf. Since he is present
in the House, it is incumbent upon him to
move it himself or the motion lapses.

THE MINISTER OF FOOD AND
AGRICULTURE (SHR! C. SUBRA-
MANIAM) : If you want I will move, .

SHRI BHUPESH GUPTA :1 think Mr.
Subramaniam will be well-advised to
move this motion and if he wants the hon.
Minister to be trained in this Bill, he can
ask him to intervene in the debate and make
aspeech. We shall hear the speech.

SHRI LOKANATH MISRA (Orissa) :
Before you give a ruling, 1 would say this.
What is more is that the Chair called Mr,
Subramaniam to speak. It is an insuls
to the Chair if he does not get up and asks
somebody else to get up, whoever he is.



